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THE UTTAR PRADESH LANDL FONS AGR{CULiU AL LABOURERS
DERT RELIEF ACT, 1975

[Urrar PrRADESH Acr No. 12 o¥ ‘9""‘

(*Auiuon/m‘m() English Text of the Ullar Pradesh Bliumibin Krishi Shramik
Rin Anwlosh fld/tlmyam 1975)

AN
ACT ’ 3

to provide for yelief from indebledness to landiess agricultural labourers

IT 15 mrresy enacted in the Twentysixth Year of the Republic of India f

as follows :(—
1. (13 This Act may be called the Uttar Pradesh Landless Aﬂnculmwi Short title, exient

Ldboazus "Debt Relief Act, 1975. and commencement.

"(an Statement of Obuui 'md Reasons, please see Utiar Pre (IP
28, 1974).
(Passed in Hindi by the Uttar Pradesh»chislmivc Assembly on December 30, 1974 and bvthe Uttar Pradesh
Legislative Council on Fabruary 27, 1975 .
{Regewed the assent of the president on March 26, 1975, under Article 201 of the Constitution of India
and published in the Uttar Pradesk Gazelie (Extraordinary), dated March 29, 1975].
PAISE

4 Gazette (Extreordisiery), dated December
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(2) It extends to the whole of Uttar Pradesh.

3y It shall come into force at once.

Certain debts and 9. Nothing in this Act shall aftect the debts and other liabilities of
liabilities not to be 45y scheduled debtor falling under the following heads, namely,—
affected. ’ ' ” ’

{a) any rent due in respect of any property let out to such debtor;
(by any wransaction evidenced by a registered document or a
transaction of mortgage by deposit of title deeds;
| (¢) any liability avising out of breach of trust or any tortious liability ;
(d) any liability in respect of wages or remuneration due as salary
or otherwise for services rendered ;
(¢) any liability in respect of maintenance, whether under a decree
of court or otherwise ;
(fy a debt due to—
(1) the Cenwal Government or any State Governmnent ;
(ii) any local authority ;
(i) anv banking company as defined in the Utiar Pradesh Public
Noneys (Recovery of Dues) Act, 1972

(iv) any corporation as defined in the Utwar Pradesh Public
Moneys (Recovery of Dues) Act, 1872 ;

v} any co-operative society ;

Rl

(vi) any -Government conipany within the meaning of the
Companies AL, 1856 ;

.

oy unv debt which euresents the price of goods purchased by such
O/ . i L) A

debtor ;

(k) any compensation payable om account. of partition or division
of property, or auy compensation referred to in section 29-A of the
Utiar Pradesh Consolidation of Holdings Act, 1953 ;

() anv sum recoverable as arrears of land revenue.

ehinitions. 4. "In this Act, unless the context otherwise re uires—
De L

() “civil court” includes—

(7) any  court exercising jurisdiction under the Provincial

7

Insoivency Act, 1920

w Panchavat established under the U, P. Panchavat

() court exercising powers under the Provincial Small Causes 3
Courts Act, 1887 ;
(i) “cooperative society” micais 4 society registered or deemed to be
registered  under the  provisions of the Uttar Pradesh Lo-operative
Societies Act, 1965

(iify “debt” means an advance in cash or kind, whether decreed ov
pot, and includes ant wansaction which is in substance a debt ;

(ivy ‘landless agricultural laboures™ means a person whose main souree ﬂ/
of livelihood is agricultural labour or cultivation and who, immediately

belove the conmmencement of this Act, either nield no land or holds
Tand not exceeding 010168564 hecives {one acre) in Uttar Pradesh as
a bhumidhar, sivdar, asawi or Government lessee ;

(v) “scheduded debtor” means a person ordinarily residing in Uttar
Pradesh who is a landless agricultural labouver.

Consequences  of 4. Notwithstanding anything contained in any other law jor the time
eommencement  of pejng in force or in any contract or other instrument having force by virtue

this Act. _ of any such law, and save as otherwise expressly provided in this Act, the
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mencement of this Act, ensue, namely :—
(@) every debt advanced before the commencement of this Act
including the amount of interest, if any, payable by a scheduled debtor
to a creditor shall be deemed to be wholly discharged ;

(b) no such debt due from the scheduled debtor immediately before
the commencement of this Act shall be recoverable from him or from
or against any movable or immovable property, belonging to hira,
nor shall any such property be liable to be attached and sold or proceeded
against in any manner in the execution of any decree or order relating
to such debt against him ;

(¢) mo civil court shall entertain any suit or proceeding against a
scheduled debtor for the recovery of any amount of such debt, including
interest, if any:

E3

Provided that where a suit or proceeding is instituted jointly against

a scheduled debtor or any other person, mothing in this clause shall

apply to the maintainability of a suit or proceeding in so far as it
* relates to such other person ; ]

(dy all suits and proceedings {including appeals, revisions, attach-

ment or execution proceedings) pending on the date of commencement

of this Act for the recovery of any such debt against a scheduled debtor

shall abate:

Provided that nothing in this clause shall apply to the sale of—
(i) any movable property, held and concluded before the com-
mencement of this Act;
(ii) any immevable property, confirmed  befora such commenes-
ment ; _

(e) every scheduled debtor undergoing detention in a civil prison
in execution of any decree for money passed against him by a civil
court in respect of any such debt shall be released ;

{(fy every movable propert¥ pledged by s scheduied debtor shall, stand

released in favour of such debtor, and the creditor shall be bound to

return the same to the debtor forthwith.
Explanalion—Nothiug it this section shall be comstrued to entitle any

scheduled debtor to the refund of any part of a debt alreadv repaidl
by him or recovered from him bhefore the commencement of this Act

5. Any custom or tradition and any agrcement (whether eutered into  Agreement jor
before or after the commencement of this Act), whereunder or by virtue ol dfg’t‘“”‘ e of
which a scheduled debtor or any of his dependants or any member of s yoig. o hecome
family is required to work as labourer or atherwise for the creditor shall he void.

6. {1} The Uuar Pradesh Scheduled Castes, Schedaled Tribes  andd _ Repeal of U

sy e e v o - . P T AIREnce i o
Denotified Trihes Itebt Relief Ordinance, 1974, is bereby repealed. a)fligﬁw B

(2) Notwithstanding such repeal, anything doune or omiited to be done
under or by virtue of its provisions shall be deemed to have been done o
omitted to be done under or by virtue of this Act, as if this Act in so lar
as it relates to landless agricultural labourers belonging to Scheduled Ciastes, !
Scheduled Tribes and Denotified Tribes had commenced on October 1, 1474
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